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FROM No, 4
(SEE RULE 42)

CENTRAL " ADMINISTRATIVE TRIBUNAL

. .  GUWAHATI BENCH:
% ORDER SHEET
’ priginal Applecation” Nou:- @0 71— / 0 (}
“ Mike Petition Nos " /
i'," ' . ]
Contempt Petition No: ® / /
gevien jpplecation No: N /

I_l:laﬁie cof the spplecant(g): ﬁ) <k /D AA# ,
Name of the hespond ant(s); /< \/S/M/O 9 PV

-

] |
Advocate for the Applecant s~ Mfr e MW.—D

Advocate for the Hespondat;- A V.3
Notes of the Regiskry | date B Order of the Tribunal
—— ¥
Hhis application 18 1y i § ‘
form but not o time (1412004 Heard Mr.A.Almed, learned coun-
Por d o .
’9 oo TPl Is _ isel‘ for the applicant. Mr.M.K.Mazu-
) filed/ not (g ¢ g
: _ . ' mdar, learned counsel entered appea-
, . fo o
'.‘ cr Rs. Sy vepPostied I
- vide 190 1o g D @ P B2l | rance on behalf of the respondents.,
Dated ./(,, )2 0.5 A N, S-,O,X/ { Issue notice on the respondents
‘ ,\< AT} to show cause as to why the applica-
\\ b, Regliired o\ ' Xtio_n sddll not be admitted, returna-
’]0,\ : | ble by four weeks. ‘
) i List on 29.,1.2004 for admission
Brcbn adnd A-A.04 { % W
Q/éﬁ { ' Member (A)
| "ok bb
‘ { X
[\lo{_;c_a_ avd grota~ - ,/,/oﬂ {
JJwﬁiAX~i7L—«2:o He arespomdut I
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%/%l’ !’



DeAe 30272003 ‘ :
' 26.2.2004 present ¢ The Hon‘'ble Sri Shanker :
Raju, Judicial Member.

Di : _ ; The Hon'ble Sri K.Ve
o Prahladan, Fember (A)e

_ . Heard learned counsel for
} the parties.

The Q.A. i1s disposed of for
the reasons recorded in separate

sheets.
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CENTRAL ADMINISTRATIV? TRIBUNAL
GUWAHATI BENCH

Ouhg/KkheNo, 1:.1  302/2003

Sy

e

, . 8hri Ashok Kumdr Bhat
cc‘.b‘oooonooho.o.o.t."..o..ncoo..obopt‘.s.'l.o'.oOOAPPLICAI\]T(S).

Sri A. ahmed. |
oaooolooooocA‘anto..l.'.‘cOc.""oooi.b‘noso.@o“‘-O'OADVOCArl‘E FOR T}E

g APPLICANT(S) .

“

~VERSUS~-

' Union of India & Orse.
"..“Q..l".'..".pb".006..'0...“..Q....D.00‘."“‘QRECSPONDLNP(S)

i
) . ' . MreM.K.Mazumdar '
..r....§¥4§¥%.$*$*§@§*¥.....3.:.3...................ADVOCATL FOR THE

RESPONDENT(S) .

&Hh HON'BLE MR. SHANKER RAJU, JUDICIAL MEMBER.

THE HON'BLE MR. K.V..PRAHLADAN, ADMINISTRATIVE MEMBER,

1., Whether Repqrters of local Papers may be alldwed to see the
¢ Jjudgment 2A

2. To be referred to the Reporter or not %

L

3./ Whether their Lordships wish to see the fair copy of the
. Judgment ?

4. Whether the judgment is to be circulated to the other Benches ?

Judgment delivered by Hon'ble Member (J). X



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
- Original Application No. 302 of -2003.

Date of Order : This the 26th Day of February, 2004.

The Hon'ble Shri Shanker Raju,Judicial Member.

The Hon'ble Shri K.V.Prahladan,Administrative Member.

hri Ashok m Bhat
grf%cigag, Egn3§iyaavidyalaya,

C.C.I. Bokajan, Dist.Karbi Anglong,
Assam. ' : ...Applicant

By Advocate Sri A.Ahmed.
- Versus -

1. The Commissioner,
Kendriya Vidyalaya Sangathan,
18, Institutional Area,
Shaheed Jeet Singh Marg,
New Delhi-16. -

" 2. The Joint Commissioner (Admn)

Kendriya Vidyalaya Sangathan,
18, Institutional Area,
Shaheed Jeet Singh Marg,

New Delhi-110016.

3. The Assistant Eommissioner,f
Kendriya Vidyalaya Sangathan,

Regional Office,
92, Gandhi Nagar Marg,
Bajaj Nagar, Jaipur-302015.
4. The Assistant Conmmissioner,
Kendriya Vvidyalaya Sangathan, ‘
Regional Office, \ ' -
Hospital Road, Silchar-788001. . .Respondents

By Advocate Sri M.K:.Mazumdar.

O RDE R (ORAL)

SHANKER RAJU,JUDICIAL MEMBER,

In this O0.A the appliéant seeks supply of certain

-

documents and expeditious disposal of the disciplinary

proceeding.

2. O.A. is disposed of at this admission stage with a

direction to the respondents to serve upon the applicant, if

a request ‘is made necessary documents relevant to the

disciplinary proceeding.
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3.. The réépondents are “direc£ed to' complete the
disciplinary proceeding as expeditiously as possible within a .
period of 6 months from the date of‘receipt‘copy of this
order. Apélicant is also dirécted to\wgooperateb with the
enqulry and shall not adopt any delayb?ﬂtactlcs.

0.A. stands disposed of.

' ' G Raft
‘C‘\)M ' o ’
( K.V.PRAHLADAN ) T : (- SHANKER RAJU )
ADMINISTRATIVE MEMBER = JUDICIAL, MEMBER
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Annexure—-K

Beptembher 2007,

. 2002-KVS (Vig) dated 1

Photocopy of reminder dated 14
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- g AT e g g - . | =
Photocopy of representation dated

10-10-2002,
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Photocopy of reminder dated 23
Dec. Z200Z.
Order No. FB-2&/200Z-

. Photocopy of reprezentation dated

C06™ cet. 2003,

$
P

s

-12-2003



‘ The instant Original Application has
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, ;g';g a
~ GAUHATI BENCH AT GAUHATI., C*“‘.;L §:+§
1.~

(AN APPLICATION UNDER SECTION 19 OF THE ; %séﬁ
CENTRAL ADMINISTRATIVE TRIBUNAL ACT, 1985.)

'5 =<

A /

ORIGINAL APPLICATION NO. %, 02—0F 2003.
BETWEEN T

Sri Ashok Kumar Bhat,
Principal, Kendlrya Yldyalaya,
C.C.I. Bokajan, District- Karbi Anglong,
Assam. PIN-782490. ,
‘ ' - Applicant;
—Versus-
1] The . Comm1331oner, Kendriya Vidyalaya
Sangathan, 18 ~ Institutional Ares,
} vséheed Jeec‘Singh Marg, New Delhi-16.
2] The Joint Commissioner (Admn.},
Kendriya Vidyalaya Sangathan,
18 Institutional Area, Saheed Jeet
© Singh.-Marg, New Delhi - 110 116.
3] . * The Assistant Coﬁﬁiséioner,‘
Kendriya Vidyalaya Sangathan,
Regional Office, 92 Gandhi Nagar
Marg, Bajaj Nagar, aalpur-aozo1s
4] The Assistant Comm1531oner, _
Kendriya Vidyalaya Sengathan,
Regipﬁ§;v0ffic§, 'Hospital Road,
' Silchar-788001. |

-Respondents.
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. : DETATILS DF THE APPLICATION:

s

FARTICUL&RS QF THE ORDEE %GAINQT W?IW”

—as

C | THE APPLICATION IS MADE:

! SgA1nst sny particular order but is masde for
] seeking a direction from this Hen'kle Tribunsl
i .

. to the Respondents tc complete the Depsartmental

vide M lemorandum No. F?~2652502%F?S{Vif;} dated
11-12-2002 W1th1n a time framed and slsc

! prayiﬁq for a direcfon to the Fespondents to

allcw fhw spplicant to verify s1]1 the relevan

| i criglnal documents Eélited to  the = akove
| vieﬁrftmental Préceediﬁgs.

N - JURISDICTION OF THE TRIBUNAL
“ . The applicant leclares that the
i subject .matter of the instant application is
- ‘ .
i' within  the jurisdiction of the Hon'ble
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V‘? below: '
| i \4{1} That your humble spplicant iz citizen
& j of Indis and ms such, he is egt;tlHd o - a1ll the
\ ! righ and

d protection granted by

P! idyalaya on & October, 1998, Now he i3
i . . - . .3 b

\ ) working as  Principal,  Eendriya Vidyalaya,
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p C.Z2.I. Bekajan, Dizt.-Karbi Anglong, Assam.
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annexure-D is the
PRSI, S 3 o4 ath oo+
reminder dated 147 a2pt

4.5 That the applicant bé_

.

Memorandum Mo, FB-Z&
Ao s rth oo oo PP,
dated Z& sptember ZUUL.

annexure-F 13 the FPhotocop
. sentation dated 10-10-2Z002
4.6 The aspplicant begs TO

2
0]

/2

an Office HMemorandum No. FRE-Z6/2

O
rh

state that

Memo randum

002-KVS (Vig)

the

on dated 10-10-

him for



2002 before the Respondent No.

f his suspenaion order dated 05-C We.

N : a=G is the photocopy of

5% October 2002.
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7] That vo wlicant begs to state ¢
4.7] That your applicant beg » st \
23 pec. 2002 for

he filed =a reminder dated

: P | L
i i o {endrivs igvaLaya
Assistant Commissionel, Kendriya  Viayala)
capoathan, Regional OLT1cE, Jaipur.
T O
# =T oCOTV T
' Annexure—H is the photocopy of
1 et ed 237 mee. Z00Z.
reminder dated £ =28
1 E.
: = bec state that
4.8] That your applicant pegs bo 3t
. < =y 4l VI wo -
hiz =uspension Was revoked vide Order ho. o
— ool I el SRR 22
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That your applicant begs to

LUy is the
FE-26/2002-KVS

photocopy of Order

¥
-

dated Z0-01-

nd - immediately  the
relating to his
initisted by  the

the photocopy of repre-

1 vide

i dated
against
2 Zentra

0]

tate that

hiz Memocrandum. No.

a4 o g e oy T Y - -
11-12-2002 brought

the applicant under
1 Civil Services



L]
ot charges were initiated against the
applicant.
Annexrure-K is the photocopy of
Memorandum No. FR-ZA/Z002-KVS{Vig]

applicant in the aforesaid charges. The
applicants believe that the Respondent No.l
= oA - T = -~ PR et = o 5 < - - e
sdopting the delaying tactics in the said

‘may be stated that in

Eppear in

earlier two
applicant has been deprived from

dzzistant Commissioner dus Lo

the aforesaid  Departmental
Moreover, in spite of repeated
Respondents are unable to provide

dAocuments Lo




-

aforesaid departmental procesdings within =
time frame period and alsc providing all
ecessary - documents in original to -the

spplicant for ‘proper sadjudication of  the

departmentsl proceedings initisted agsinst the

. ~ - - . T - ;
the aforesaid Departmental Proceedings teo tas

4.14 ‘That vyour applicant submits that the

. ’ ’ . . { .,
Eespondenta have rezorted  the zoloursbhle
. - UL S . T =
exercise of power to deprive the applicant. The

action of the EREespondentz ig arkitrary andc

whim=icsl. o . .
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4.15 ~That the applicant submits that the

ratelyv dons sericus Jdnjuatice

1.
£

0 er
by giving mental troukle to the appllra

.16 - That this ai}llﬁﬁtl“n iz made bons

i}

fide and for the ends of justice.

[

o
=
i
‘.];;.n
=

. . l’:'rRHU‘H},J FOR RELIEF WITH

PROVISTION:

which &are narrpated sbove, the action
of the respondents, is prims facie
i1lecal and o nri=diction
iilleds ang Wwithouto JTuridaiCulll.

5.2 For  that  the zaid Departmental
procesding against the applicant should
be completed in a time framed period by
the Respondents.

5.3 For that, disciplinary

action cannot
i

bhe taken sgsinst a Government oservan
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For that- by not providing all
‘necessary UFlWluai Documents  to the

applicant the Respondents &re trying

to prejudice the entire Departmentsl

the action of the Raﬁpznde nts are Mals
fide, illegal, =&arbit rary and " also

without 7 is: 1lptl‘..>11. :

For that, in any wiew of -the matter
the -action of the respondents are not
sustainable and hence the s=2ame 1is=

liable to ke zet aside and gquashed.
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DETAILS OF REMEDIES CEZHAUZSTED:

I 2 ronative and
efficacious remedy availsble to the
applL;SELs except inveking the
jurisdiction of this Hon'ble Tribunal

MATTERS NCT .PREVIOUSLY FIL

PENDING IN ANY OTHER COURT:

the subiject matter of the instant
application before -any other <Court,

Lo, .
auvthnoricy nor any

writ petition -or 2uit 1= pending
before any of them. )
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Under the

.  the L~yart
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framed as=

thiz Hon'bkble Tri
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i ]
5.2] Te direct the

facts

To di*éc, the respo

E:‘.ff sndents
’11g‘ﬂql

applicant

and c1rﬁumut5nc_u

Rezpondents:

Proceading

h " or relisf=z_ tc which the aﬁpllcrnt may
i J. : 3
1 be entitled having regard to the faxrs
. N ' ! i .

il - and ullClm tances of the case. :
l .

of this spplicstion to
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INTERIM ORDER PRAYED FOR :

At this stage no interim order

’-.\
Ry

Hon'ble Tribunal may

I
4
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mey pass 1
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cessary
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]

Y ags =gy
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f

mpplication Is Filed Throu

Advocate.

‘c:;l;fz GMQO\L@*‘ C\?O .

Payable at ‘ngodabwh
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VERIFICATION

I, . Sri Ashok ~FKumar Bhat Princival
. - - F F

o R PR W R - :. [—NE TN s = T | Ny
made in paragraph’ > 8re true to my legal aavice
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f. . WHERFAS a disciplinary p.mceedin

T R ) .
¢+fin:exercise of powers conferred by S
; ";,h({}jyél,iScrviccs (Classification, Control ar
places Shri A.K. Bhatt, Principal, Kendriya Vidyalaya N

R e P - N . & o4
- hemesscd

DY SFEED FOST/CONFIDENTIAL - '

o

KENDRIYA VIDYALAYA SANGATHAN
18, Institutional Area,
Shaheed Jeet Singh Marg,
New Delhi-110016.

Dated: 05 4-2002 -

L

g against Shri A.K. RBhatt,

infcipal, Kendriya Vidyalaya No.1, AFS Jodhpur is contemplated.

i NOW, THEREFORE, the undersigned, the Appointing Autherity,
by Sub-rule (1) of Rule-10 of the Central
| and Appeal) Rules, 1965, hercby
0.1, AFS Jodhpur

"‘"\

o R
13

- . \
L g

ORDER

e .. v-

3 f "i"i:‘xfcliérugi'xspgnsion, with it_nmcdiatc effect. , T
o D it q_kgg.;f\lﬂller ordered that during the period that this order shall PTIE
S tré"n}am in force, the headquarters of the said Shri Bhatt shall be at KVS, P .
#%«J,‘L? (Regional .Office) Jaipur. and the said Shri Dhatt shall not leave the R
1% 7 iheadquarters ‘without obtaining the .- previous permission of . the 2R ‘

undersigned. P ' : ! ,
. ' - e
I o507/ 1008 —;
(1L M. CAIRAL) g 3
COMMISSIONER ' t
if nﬁ‘:j;r‘. i . a a i ..' ’ ‘j.' .
3 S‘_h{jjﬁ;ﬁ Bhatt, Principal, Kendriya Vidyalaya No:1, AFS Jodhpur.. Co
) Clinirmiazi, VMC, Kendriya Vidyaluya No.1, AFS Jodhipur. - '? !
P31t . “Assistant Commissioner, KVS Regional Office, Jaipur. i
/41t Assistant Commissioner ( Admn.), KVS(HQ), New Delhi. 4
'S, f;.'iﬂunl’d'Filq. C i
,-""N. i ::‘l. ’ | ) L | . ' ;
s e ' ’ - i
¥ ’ ¥ / o | §
:4“! 4 AR . - 6”. _} . . . :
i, F 1 y . W R oo :

——



\7 - | |
— fnengg - o
EbL'T;ﬁU ﬁaT(—'R] W ZONR - Tel. No.: 8}3}21:?3358;

. . ) 0141-513393 (R}
&3 wratay g2, MR i, dav : Fax : 0141-519882
Jond TR, WYYR-302015 £-mail : kvsjpr @jpr.dot.net:in
KENDRIYA VIDYALAYA SANGATHAN evsle suwkusangattan org
Regional Office : 92, Gandhi Nagar Marg, A pfim Telegran: : KEVISANG.
: : femi®
~ /2002-KVS(JPR) [26697 Date 62922002 .

»Shri A.K. Bhatt _

-‘Principal{Under Suspension)

. Headquarter, -

KVS(R0) Jaipur ;

Subs’ Prellminary lnquiry against Sh. A.K. Bhatt
Principal,;KeV.Noe1 AFS Jodhpur(under suspenslon)

Sir,

"I have been detailed to conduct an inquiry on
the subject cited above vide KVsS JPR Regional Offlce
Order dated 29.4.,2002.

: Notice is hereby given to you that Oral Inquiry
will be held on 7.5.2002 at 10,00 Hrs. in the office
of the undersigned on day to day basis. Please note
that evidence will be. recorded on the date of the above
referred date. . -

You are dlrected to present yourself in time to
attend the Oral Inqu1ry alongw1th the desired documentary
‘evidence,if any. )

Kindly acknowledge the receipt of this notice.
Yours faithfully,

. (e.va\(m(\z B z) r

| ~ Education Officer & /
Copy to:e . Inquiry Officer

1) The Asgistant Commissioner,KVS(K»)Jaipur for

o information & necessary action please.

/

‘Education Qfficer &
Inquiry Officer
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48063, eRajat Path,
Mansa val Jalpm
S 20th’ Au;J 2

'THROUGH A.C- KVS, R.O.- JAiI’UR g

PR IRt f
r:for Extensnon ofSuspensnon has been commummled even a

/4/02 _befoxe the Selecnorr Commnﬁee held mn Del]n

A"AD p dforJalpur

. H HE
rmonth ofsuspensnon notnfymg about the extenswn of the suspensnon 0 ¢ cu &

oo e



uxmg myv tenure Therefore | feel ‘most dlsappomted & shocked lhat IllS(edd oflecelvnfu

By <
l"l' ?

reci tlon or the haudwouk & smcenty put in& bem;, rewarded. for the post of/\ C: i1
£ avi

pargaﬁblé loss to my famlly, my self lespect & leputallon

e
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ADVANCE COPY

REMINDER . A.K. Bhatt

. 48/63, Rajat Path.‘

} Muansarovar, Jaipun'-20
New Delhx l 10 016

S Through A.C.-K.V. S R.O. Jélpur
‘J;-,S’ub AvRegresentatnon Regarding Suspensuon order of dated 5 4. 2002

.

i Causunq mental torture and harassment. /

4 tjs most dlsappomtmg that no actnon has been taken by the K.V.S. Hgs.

‘ egardmg my earlier representation of dated 20 8.2002. ln addition, the following *

?famlly not using the accommodation. -In addmon mmlmum charges are
] bemg pald for water, electncnty etc. by me

“ron the ﬂow of all precedmg events, it is apparent that | am Unhecessarily
ﬂbemgtharassed and victimized for no fault of mine, only due to the personal
,jealou= y of ~some people who never wanted to see my growth in the

‘ Sll’, you have already seen my hardwork and commltment in the KV.S.
d*togay an honest officer is being targeted | am sure that justlce would be

,!..- -

fdét'"d 5:_{4 2002 and for the interview held for the post of Assnstant Commnss:oner

R ¥ L AK. Bhatt -
Wﬂ.‘ . 4 . ‘ ( J ) /‘zéllf/ J}-'
( ;@‘6! L Principal U/S :
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e o v e



J : . By Speed 'Posl/'ICun]ulunlial ‘
* . Lo . v (g)
KENDRIYA VIDYALAYA SANGATIIAN ST
(VIGILANCE SECTION) -
. 18, Institutional ' Area, -
Shaheed Jeet Singh Marg,
- New Dezlhi-110016.
) F.R-26:2002-K VS (V1) o : Datexd: 2 (+<9-2007.
MEMORANDUM
it has been reported that Shii A.K."Bhatt, former Pl‘i]léil)ﬂl (under suspension)
Fendiiva Vidyalaya, Mo.1 Jodhpur has committed the following irregularities during his
_tenure ar Kendriva Vidyalaya, No.I AFS, Jodhpur.
1. Hu nﬁscmhly failed tof be \»i):_!,ililll" an exinnination and promotion Rules
and under mentioned students in class — IN were awarded extra marks
without the recommendation of Modcration and Examination Committcc.
: « S Class Roli Subject Marks awarded | Tampered marks
¢ No. " | No. ‘[ hy - external ‘
a ' S - | examination
i IX-B | 659 |Engiish 08780 1680
I IN-B 664 | English 07:80 12:80
| m IN-B 683 '-.IEnglis“h 04/80 10/80
I\Y IN-B 684 1 IMnglish 1380 | leR0

It was observed that the records of examination wera not maintained properly.

Inspite of sufficient.number of regular Group ‘1)’ employecs the services

)
were privatiscd on a consolidacd pavment of Rs.5400/- per month from
April 2000 to January 2001.
L k)
L § ' . : .
3. He appointed unq}la~!i,ﬁ¢(l computer teacher through compuler contract

with M/s Marwar Computer ‘Private Ltd. and made under mentioned
pavments. He could not show ‘any academic or profession:il records of any
' teacher meaning, lhe}ph'y the firms were at their liherty 1o send any pareon
' they deeined fit. In.s;on-aé vouchiers payinents liag becin inade i the name of
Shri D.K. Sharma and not to firm. The details of payments are given
below: ' ’

' S.Nu. | Vr. No. & Date ¢ | Amount’ . No. of ! Month .
: Student )
1. 265/20-10-99 12010-G0 1201 Sept.-99
2. 322:07-12-99 T 12190-00 1219 Oct.-99
3. 377/19-1-2000 12200-00 ~ 11229 Dec.-09
\ 4. | 358:09-2-2000 12360-00 1236- Jan.-2000
' 3. 428/13-3-2000 12380-00 1238 Feb,-2000.
- 6 446/31-3-2002 9130-G0 913 -7 March-2000
Tolui 1 Rs, 70,360.00
1. He had sent wrong information regarding the cm:ull‘uqm‘,of students to " -
V5 A1Q) for the vear 1998, 1552 and 2000 to got additional staff for the
Vidyalaya. '
3, e was absent from the staiion with effect from 20<12001 but in the copy
. cent to Regional Oflice Jaipur there is over writing and 20 hag been made
(//\ 320 tle pul signature in the aliendance regisier where _lc:u(-c or dash -

ﬁ\x’\’/’ ) appears, he tamperad the vecords related 10 attendance: .

‘ . B " Sengay (muse.) . .‘\ Q‘ . AN QK , E
o A= NZURE~ B

S PR SOOI S g A
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9. He purchased 130 copies at a cost of Rs.5471/-, each of the books general

-aforesaid lapses within 15 days from the date of receipt-of this memorandum
failing which it would be presumed that he has nothing to say in his defence and

;_—,?2

6. IIc have misused thc M & D F und lﬁ purchasmg 1Wo pump scts costmg
Rs.7,900/-. They were installed in s(aﬂ quanus Tlus 18 aaamst the norms
of M & D Fund. s o
. Lt i .
7. -I-Ie misused the pupils fund, when he appointed as feam manager for}.

National Sport Meet 1999. He spent a’sum of Rs.430/- on account of self ~ :
treatment as Daoctors conaulting fee phntncnpleq and telephane hill ete. ¢

while on towr at Detlii,

8. Hc spent a sum of Rs.13,294/-, tomrds internct connccnon, which was
mnstalled in the office of the Pnncmal No benefit w as availed of by the
utudcnl“ The Details are as under : . .

IHead | Vr. No. & Date | Amount

.

SF 301/27-11-99 3000 Depaosited for Néw Telephone,

SF 67/22-3-2000 277 Telephone bill for Phone No. 627123
SF 134/19-7-2000 289 Telephone hil} for Phone No. 627123
VVN | 450/27-11-2000 | 289 Telephione bill fu Plone No. 627123
VVN | 282/19.9.2000 7289 Telephane hilkfar Phane No. 627123
SF 452/25-3-2000 3650 Fur purchasing the Mudum

SF 403/10-2-2000 5500 Ta VSNI. for intermet cannection

studics part ~ 1 & Il instcad of 2-3 copics from Arva Dook Depot without
any approval ot Competent Authorities.

He withdrew an amount of Rs.1658/- for local journeys at Delhi during
National Sports Meet 1999, No supporting vouchers were attached in
support of these claims, -/ '

=

Sh. AKX Dhatt is hereby called upon to explain his conduct on the

further appropriate action would be taken against him as per extent rules.

(
COMNIMISSIONER

Sh. A K Bhatt

rincipal (under Suspension)
Cl/o Sh. G.8. Mishra
48/63 Rajat Path
Manecarover
Juipur ~ 302020,




—~

To,

Sir,

‘Shaheed Jeet Singh Marg, ' ' s n

. With regards

En: a/a

. .
v
\J

By Speed t?'ost / Confidential

From:
 AX. Bhatt

C/o Shri. G.S.Mishra

48/63, Rajat Path -
L . Mansarover,

' Jaipur-302020.

‘ Dated: 10-10-2002

Shri. HM CAIRAE
COMMISSIONER
KENDRIYA VIDYALAYA SANGATHAN y
18, Institutional Area . o o

New Delhi-{10016.

.
e Y

i \ . v . . ‘ v‘ ,,.;\]" =
Ref: F-8-26/2002-KVS(VIG) .« -~ Dated: 26-09:2002¢", ..

A

Please refer to your aforesaid Memoréndum

I request your kindself to supply me the following documents, as per
Annexure-I and provide me p’nothopy of the same, so that I can
submit my reply within 15 cl,ear days on receipt of the same.

However, [ may need addltlona1 supportmg documents / information,
which may kindly be prov1ded too. ,

However, nothing has been do_ne about my Suspension order, of dated
05-04-02 and already 6 months have already passed since then. I am
still being victimized and tortured due to the petty politics and
personal jealousy of few vested people responsible for my suspension
and for the interview for the post of Asstt. Commissioner. I wish to
add that during my tenure, I had honestly and sincerely worked. The
allegations leveled against- me.in the ibid memorandum are far from
the truth and it appears that a tainted report has been made to the
Headquarter with regard to me for committing irregularities during
my tenure, as the Principal at KV No 1, AFS, Jodhpur. Every thing
was done as per the existing KVS, 1ules and regulations and in
consultation with my staff members, VMC and RO -Jaipur for the
interest of the Vidyalaya and of "the chlldxen and nothing for any
personal gain or benefit.

Yours faith_ﬁully

AX.Bhati (P oo
Principal (u/s)

M’A) . KVS, RO-Jaipur




1. (i)
(ii)

(iii)

(iv)
(v)

(i)
(i)
(ii1)
(iv)
(v)
(vi)

(vii)
(viii)

3. (i)

(ii)

(iii)
(iv)

(v)

4. (i)

(i)
(iii)
(iv
)

(vi)

5. (i)
(i)
(iii)
(iv)

Q)

For the year 1998 ,1999 and‘2000 and from 1990 to 1995.

“Approved Tour programme send to R. O J alpur for- 20 01 2001 :

. ANI'.(JEXURE- I ,

Examinations Reglster forthe year 1999 t0 2002 with minutes. .
Original Award list, Green sheet and Moderation committees
meeting minutes for the Annual Exammatlons for class IX- B for
the year 2001. :
Moderation and exammatton committees from the year. 1998 to
2002 with minutes and Examination register. '
TA/DA bills for the staff v1s1t1ng BSF School in April - May 2001
STD Telephone bllls w1th STD Reglster for the school for 2001

Vacax}cy position.for Gro‘up 'D‘ for the year 2000 2001
Details of bills for Rs.5, 400/~ pm from April 2000 to Jan' 2001.°
Balance of Fund in VVN on I April 2000.

VMC meetings minutes for 1999 to 2002.

PF of Sh. Mangi Lal,.Group D". .
Salary paid to Sh: Mangl Lal and Sh. Kallash Gp 'D' during this -
period. '
Casual payment and No of workers for the school sirice 1997.
Conservancy contract for Safai for the year 2000- 2001.

Computer Contracts to M/S Marwar Computers Pvt. Ltd and other
Computer contracts from the year 1999 to 2002. .
Voucher no with date and amount mentloned in Para 3) of the

Memo. : : o
Details of cheques and bllls made to the computer agencies durmg
the period from Sep-1999 to March 2000.
Income and Expendlture statement of computer fees and payment b
for computers. 5 . i
Purchase of 20-25 PCs fr0m Ed.CIL, Norda w1th thelr“ datezof;
purchase and amount o

* n‘

Staff Strength- pr0posal and santion and approved staff strength

Students Enrolments for the year 1998, 1999,2000 and from -
1985to 1990. '.’;- t
Any Specific request sénd to the KVS Hgs. for getting the '

additional Staff from the year 1998 to 2000 with their number. -
Duty charge and the responsibility for office staff- OS, UDC and L
LDC by the previous principals and me. :
Teacher responsible for collection of student's enrolments for the
school and responsibility for filling up and mamtammg .the taffag L
strength file in the office. N U
Personal ﬁle of Sh S.N. Sharma

Attendance register, where leave or dash appears.

Pre-audit TA/DA bills duly approved by R.O. -Jaipur.
Any Complaint/ observation send to the principal by R.O.- Jaipur- -
for his explanation for absenting from the station wef 20-01-2001. " -
Despatch register for. inward/outward dak for Jan -2001..



/ (vi) Pulse polio dates’and staff members on duty in 2001. (f\)}\ v .
- 6. (i) Bills for purchase of pump sets for Rs. 7,900/ -with proposal. - o
(i) Year of Installation of Pump sets for the staff quarter with their .
) date of depreciation. | . o |
: (iii) Minutes of staff quarters meeting requesting for the transferring of - .~
motors to staff quarters. . “t P

(iv) Funds received form KVS,R.O-J aipur for maintenance and repair v
of staff quarters from 1999 to 2001 with details ‘of utilization of : .
these funds.  ~ - _ Y

(v) Approved M &.D, VVN, PF and school Budget from the year' -
1998 to 2002 by the VMC.": o B

7. (i)  Bills for a sum of Rs.430/- on account of self treatment as doctors R R
Conslilting fees, photocopies and telephone bills etc. L
(i) KVS,\RO- Jaipur’ letter for the appointment as team manager for e
) ¢ National sport meet -1999. .

" (iii) Audit reports for DG of AG and KVS, RO- Jaipur from the year

1997 to 2002 and with reply from the school for LM. alongwith

representation for ex-post - facto-sanction and approval. :

(iv) CS-12 for repayment of Rs.430/- to the school, if any.

8. (i) Bills and vouchers as pet details given in Para 8) of the memo.
(i)  Sanction and Approval.of funds under the model school schemes '
for the year 1999- 2000. . _
(iii) Details of the funds spent for the new computer lab with datesand - "
bills. ! S gt

£

9. (1) Bills for purcHaée:of General Studies books for Rs.5,471/- from
Arya Book Depot. . :
‘ (ii)  Proposal from the staff/ librarian for the purchase of books from
{ 1998 to 2002 for-the library.
(iii) Total Number of books in the library at the beginning of each
session from 1998 to 2002,
(iv) Timetable with no,of periods for General studies from 1998 to
2002 with different.no of teachers taking General studies.
(v)  Budgetary allocation forthe funds for the library from 1998 - 2002
~ and approval of the budget from VMC. :
(vi) Limitation to purchase 150 cop.es for General studies books from X
the office / librariap etc. o e

10. (i)  Bills for local journeys for Rs.1,658/- at Delhi during 1999.
(i)  Bills for local journeys for the staff, principal and others claimed
from the school since 1995. , ‘
(iii) Representation made to AC office for the reimbursement of
expenses incurred above at Delhi as team manager or for use of
personal car for attending the various meetings etc for the school.
(iv) - Reimbursement of these expenses to the school, if any. (G

Additional Information: -
&) (I)  Report of Preliminary inquiry held on 7" & 8™ May 02
W}J <y (II) Recommendation of the KVS offices to Vigilance
P
/ ' -

Department for Disciplinary action against me.



BY-HAND ‘ (b '

\ A.K. BHATT, '

\ C/O0.SH.G.S. MISHRA
48/63, RAJAT PATH
MANSAROVAR
JAIPUR-302020

DATED: 16" Oct.02

 THE COMMISSIONER o

 KENDRIYA VIDYALAYA SANGATHAN -
18, INSTITUTIONAL AREA :

.. SHAHEED JEET SINGH MARG
NEW DELHI-110016.

L

SUB: REPRESENTATION REGARDING REVOCATION OF
SUSPENSION ORDER OF DATED: 5.4.02.

h _ Sir,

Most respectfully, | wish to submit to your kind notice about my
" Suspension Order, Reference No. F.8-26/2002-KVS (Vig.), Dated : 5.4.02.

| will request your kindself to revoke this Suspension Order.

3. Kindly grant me the permission t» leave my Hqs.- Jaipur w.e.f.
16" Oct. 02 to 31% Oct. 02, so that | can attend to my family at Jodhpur
and ‘transfer my household belongings and also attend to my parents at
Delhi. Your kind attention is drawn to’the instructions received from
Sh.S.K. Jain, ex-A.C., K.V.S., R.O. - Jaipur, Dated: 27.5.02, informing me
that my request to leave the (Hgs.) could not be acceded to by K.V.S.

(. Hqs) due to administrative reasons ahd this may also be noted for

future compliance. Due to this, | could not visit and attend to their

problems since 27.5.02.

.

4, | shall be withdrawing my Court éais‘e from Hon'ble C.A.T.-Jaipur.

i .

. With regards, ' v

Yours Sincerely,

\

(A.K. BHATT)
Principal ( U/s),
\ . . KV.S. R.O., Jaipur

\ . ; /f’ .
Sh. D.S. Bist, (for Information and n.a.) , - —/tf) 2
Joint Commissioner (Adm.), K.V.S., Delhi. ~ :

Sh. Vijay Kumar, E.O., K.V.S., Delhi.

X \¥

a
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BY-HAND

AK. Bhatt .

Clo Sh. G S: Mlshra

48/63, Ra}at path :
‘Mansarover Jalpur 302020

lhed charges for water, electricity and telephcne were 'also deducted " desplte my ! !
am1ly not. usmg these . utilities” No letter was ever wrltten by. the 5C€ odl; for the ‘ '
onnection - of these servxces to concerned autho* 1t1es except for the




4

No Government accommodation was prov1ded to me durmg thns perlod in J alpur

'All these definitely ‘involved a- Iot of financial hardshlp .alongwith- mental
ﬁ'ustratlon for maintaining my family at Jéupur and Jodhpur out of a méagre
Subsnstence allowance' with all thesg deductnons and no revnsnon done for ‘the
increase of the subsistence allowance. * ¢

< "

:

Sll‘ [ will request you to personally look into all these matters and please order to
pay the above arrears immediately and obllge

With regards, : o . S

(AK.BHATT)  :
Principal (U/S)
KVS,R.O, Jalpur

i

Page 20f2
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R =% Auwecuse -
fe ‘i. (HiLSC. ) ’ Bvdreed LosUoniidiaitid—
) . : AENDRINA VIDY ALAY A SANGATHAN
(VIGILANCE SECTION)
. 18, Institurional Area,
. shaheed Teet Singh Marg,

New Dellii-110016.

Nu.F.8-26/2002-KV'S (Vig.) ! Dated: 20-01-2003

ORDER

‘WHEREAS an order plncing.S.hl:i A. K. Bhatt, Principal, Kendriyva
Vidyalaya No.1 AFS, Jodhpur, uiider suspension and  declaring  his

- Headquarters as KVS, Regional Officd, Jaipur.was made vide Order of even
number dated 05-04-2002 .
S NOW, THEREVFORE, the uridersigned”  in exercise of the powers

conferred hy Clause (e) of sub-rule (%) of Rule 10 of the C'C'S [CC\] Rules,
1965 hereby revokes the said order of suspension and post him as Principal at
Kendriya Vidyalaya, (1 Bokajan (Silcher, Region). The revocation of
suspension will be effective from the date he assumes the charge as Principal
~at Kendriya Vidvaiava, Bokajan. This is without prejudice to the outcome of

the Discipiinary proceedings contemphated against him, _
- . , /_________

)7 lor (2693

(HAL CAIRAE)

4 : ' CO.\I';'\HSSI()NER
| Copy to: .

% Shri A. K. Bhatt, Principai (under suspension), C/0. ICVS (Regional Office)
8 Jaipur. S B

2) The Assistant Commissioner. NVS (R.O) Jaipur/Silcher.

J). The Rrmcivag, pyengujva yjgyajava, Y&l UK jan.

4) The Chairnan, Kendriya Vidvalaya, CCT Bokajan.

§) The Deputy Commissioner (Admn.), KVS (IIqrs.), New Delhi

6) Guard file. - IR

50
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| ANNEAURE

BUSPEED POST.CONFIDENTIAL
KENDRIYA VIDYALAY A SANGATHAN
[:‘4 Instiuiionad /"'Ut:"
Shaheed leet Stgh Marg.
New Delhi-110016.

- F.8-262002-KVS(Vig) Dated ]/ -12-2003

S MEMORANDUM

_ ‘The undersigned proposes (o !w!d an Inquiry against Shri A, K Bhatit, Principal
" Kendriva \’idvalas a, Bokajan( formerly at Kendriya \uham\ a, NO.1, Judhpur} under
Rule-14 of the Central Civil Services (Clasification, Control and Appeal) Rules 1965.

i 'e substance of the imputations of misconduct or misbehavior in respect of w hich the
inqmr\ is proposed to be held is sef out in the enclosed statement of articles -of charge
" (ANNEXURE-I). A statement of the imputations of misconduct or misbehavior in
support of each article of charge is enclosed ( ANNENURE-11). A list of documents by
which, and a list of witnesses by whoem, the article of charge are proposed to be
sustamed are also enclosed (ANNEXURE-111 and 1Y)

20 Shri A.K Bhatt is directed to submii within 10 days of the receipt of this
" Memorandum a written statement ni !m Defence .md also to state w hetlm he desires to
- be heard in person. '

o 3. Heis informed that an .lnqmr\ mll be’ held only in respect of those articles of o
-ha:ge as are not admitted. He should therefore, specificaily admit or dem each article ‘ '

Ny ","statement of Defence on or befone the date speuhed in Pm't«Z abm e, or does not appem
}n person before the Inquiring Author m or otherwise fails or refuses to comply with the
plmisions of Rule-14 of the CCS [(”C A] Rules, 965, or the orders/ directions issued in -
-’pursuance of the said rule, the Inqunma Authm ity may hold the inquiry ngainst his ex-

’r..
.
. .

5. - Attentien of Shri A, K Bhatt'is invited to Rule-20 of the Centrn} Civil Services
(Conduct) Rules, 1964 under which no Gotermment Servant shall bring or attempt to
- blmg any political or outside influence to bear upon anv superior authority to further
- his interest in respect ol matters per t.fjmng (o his service under the Government. Jf any
- representation is received on his behalf from another person in respect of any matter
dealt-with in these proceedings it will- be presumed that Shri A.K Bhatt, Principal is
aware of such a representation and that. it !m Jbeen made at his instance and action wiil
be tiken against him for violation of Rule-20 91 CCS (Conduct) Rules, 1964,

The receipt of the Memorandum may be acknowledged.

R ( H.MLCAIRAE)
. COMMISSIONER

"

Kendriya Vidyalaya , e
BOkajan. ) . .t M

:Copx to' - U
' 1‘« . The Assistant Commissioner, XV, R (,} :uk herldaipur.
¥ The Deputy Commissioner (Pel s KV b (HO)\re“ 1elhi: k.

‘Guard file. S wt‘

?
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 ANNEXURE-]

- 'STATEMENT OF ARTICLES OF CIIARGE FRAMED AGAINST SHRI
A K BHATT, PRINCIPAL, KENDRIYA VIDYALAYA, BOKAJAN

ARTICLE-1

: “That the said Shri A. K. Bhatt while fuiictioning as Principal at

Kendl iya Vidyalaya, NO.1, Jodhpm has failed to follow Examjnation and

i "Promotmn Rules as mentmned in Chapter VII of the [ducation Code for o
Kendm't Vidyalayas [Revised Edition] and thus violated rule 3 (1) (i) & 3 “//

(2) (1) of CCS (Conduct) Rules 1964 as extended to the empleyees of KVS, —

.::krticlcdl

" That the said Shri AK. Blmtt ‘while functioning as Principal in

Kendri iva Vidyalaya No.l, Jodhpur- appointed candidates who are not

.qU‘lllﬁed as comptiter teachers through computer contract with M/S

iMarwar Computers (P ) Ltd. without foums ing the prescribed procedure,

and thus has violated rule 3 (1) (i) (if) & (iii) of CCS [Conduct] Rules 1964
s extended to the employees of h\ 8.

P

Article < HI

X That the said Shri A.K. Bhatt while functioning as Principal in -
=7 Kendriyn Vidyalaya No.1, AFS; Jodhpur had privatized the services
“ relating to cleaning of Vidyalaya setting aside the guidelines circulated vide
KVS letter No. F.12-13/99-KVS(Admn. I) dated 10.12.99 and thus violated
rule 3. (1) (0) (i) & (i) of CCs [Luxl(hlct] rules 1964 as extended to the

. ’éinplovees of KVS.

‘;A*-i'ﬁ_c!c = IV

Th‘nt the said. Shri A.K. Blntt while functioning as Principal in
I\mduyn Vidyalaya No.1, AFS, Jodhpur had sent inflated gcpont of
:-students enrolment as on 31.8.98, 31.8.99 & 31.8.2002 to KVS (HQ) as
1 {veritied from attendance register of all classes as on 31.8.98, 93, 2000 v which_
du not tally the report and thus vml.ntul rule 3 (1) () () & (i) of CCS
[Conduct] Rules 1964 as e\tended to the emp]m ees of ICVS,

P,

g | \1 ticle - Y

e That the saul Shri AIx Bhatt “lule functioning as leupal in
= Lﬁ-ndrwq Vidyalaya No.1, AFS, Jodhpur had purchased two pump-sets out A"&N
e pof lthe M&D Fund ﬂoutmg the instructions issued by KVS and has violated

) )?ﬁ'ule 3 (1) () (i) & (iii) of CCS‘ [( onduct] Rules 19(~t as extended to the X,
cedth [ ’A
SN emplovees of KVS. \
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Article — VI

Sy That the said Shri A Bhatt while functioning as Principal in
_. %;'-.‘:Kendriya Vidyalaya No.1, AFS, Jodhpur was appointed as team manager
f__f' for National Sports Meet (Girls) 1999 by Regional Office, Shri Bhatt had
~drawn Rs. 1,30,000/- as an advance vide V7r. N0.267 dated 21.10.99 and out
‘'of this amount he disbursed only Rs. 28,000/~ to different escorting
“teachers. The unspent balance of cash was kept by him and deposited in
" different spells which is in violation of article 204 & 202 (i) of Accounts
. Code for Kendriya Vidyalayas. e

Thus he misused his powers being Principal and Drawing &
Disbursing Officer violated rule 3 (1) (i) (i) & (i) & 3 (2) (i) of CCS
{L_fonduct] Rules 1964 as extended to the employees of KV,

‘Aiticle - V11

445" “That the said Shri AK, Bhatt while functioning as Principal in

N

" Kendriya Vidyalaya No.1, AFS, Jodhpur installed Internet Connection in

S

Principal Office instead of Computer’ Lab. & no benefit of Internet was
extended to the students and has misused his official position being
Principal and Drawing & Dishursing Officer and thus violated rule 3 (1) ()
< (i) & (iii) of CCS [Conduct] gl;ules 1964 as extended to the employees of

- Artide— V1II

v

That the said Shri AJK. Bhatt while functioning as Principal in
‘Kendriya Vidyalaya No.1, AFS, Jodhpur purchased 159 copies each of the
Qv__'()'bl_{s (G. Study) from Arya* Book Depot, Delhi without following the
prescribed procedure stipulated in Chapter-17 of Education Code for
“Keridriya Vidyalayas causing financial loss of Ks. 5400/~ to the
‘organization. The purchase ‘of thes¢ particular books are excess to
requirement, and thus violated rule 3°(1) (i) (i) & (iii) & 3 (2) (i) of CCS
[Conduct] Rules 1964 as extended to the employees of KV'S.




Article-1

ANNENURFE -11

STATEMENT OF IMPUTATION OF MISCONDUCT/MNHSBEHAVIOUR IN
SUPPORT OF ARTICLES OF CHARGE FRAMED AGAINST SHRI ALK
- BHATT, PRINCIPAL, KENDRIYA VIDY ALAYA, BOKAJAN [F ORMERLY
AT KENDRIYA VIDYALAYA, NQ.1, JODHPUR]

That the - smd Shri AK. Bh.ltt while iuncflonmg as Principal, Iundma
Vidyalaya, No.1, AT'S, Jodhpur during the year 2000-2001 has nusel ably failed
- to be vigilant on some important matters like examination and promotions and
»":v.:»soﬁﬁewstudents in Class-IX were awarded extra marks (maximum 8 marks)
) wﬂhout the recommendation of the moderation committee and without the
’\ s:gnatm e/ consent of the examiner who happened to be from different schools,

the detalls of whlch are given belo“.
t

r}' S. No Class Roll No. [ Subject T ! Marks awarded U 'Iampemdj
[ L external - marks :
; R _examination |
1. JIX-B | 659  Eitglish © - 08/80 fzo'/so
2 -do- 664 ‘d(‘);? ‘*'f”,—ivi}7/80 B { li/—S_O“_“~ |
{3 [-do- |683 -do-" . 04/80 160/80 |
4 oo 684 o TR0 s

2 Further lt was also observed that result legictei of Class IX-B was recasted as
thele was no signature of Class’ tcachex i the column of Ist and 2"%,

3 Further it was also alleged umt recor cis of exaimination were not being

o mamtamed properly. During Summu Vacation, the clerical staff dumped the

'”'matel ial of examination on the floor of the store room. . Tt was found difficult

to trace the examination material when required. He should have made the

‘ altex nate arr angement to shift the confidential records under his supervision
“instead of throwing the records’in the hands of irresponsible persons.

Thus Shri Ak. Bhatt has flouted the rules mentioned in Chapter VII of

Educatlon Code (Revised edition-2000) for Kendriya Vidyalayas thus violated

rule 3 1) () & 3 (2) (i) of CCS (*onduu rules 1964 as extended to the
employees of I&VS

h B
"
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Ai‘{igl@ -1

hat thc satd Shu AK. Bhaﬂ while 1uuchomng as Pnnclpal hendu\a .
N Iodhpul had appomted unquahhed compulel ‘teacher ﬂnouuh
Ltd Ihe Prmupal mull not

Vx No& daie : Amount | No. nisludents I\/Iunth
265/20.10.»99 120]0(0 . 1;%301 | Sept. 99
'3,2:2,;/;7:1'2.99; | 12190 nr) = 1219 | Ot 99
377/19.1.2000 122«)0( - 1229 _j:w'Dec-, 99
358/9.2.2000 1 2360, 00 123‘6 Jan..2000
e 428/1332000 T -1:_2390_0.0‘: 11’?4%’538 - ._i.’.»Feb.Q'OOO
446 31 200“ "91-;%0.(1()' TR Mauh 2000
TowlRs 703000 D

"somc \ouchcis pavment-lias been made mi the name, “of Shri D K.

and not to the firm. The commct in a nut shell 1s.a \’1rtual Ialluxe Loss
A pxo\ ‘Rs. 75,000/-. .

Thus Slm A K Bhaﬂ has mlsuspd his oﬂlcml pnﬂmon being Pnncxpal &
lg_:_& Dlsbmsmg Officer and .thus violated rile 3 (L) {i) (1) & (i11) of
:’-_énduct] 1ules 1964 as extended to the emplox ceq of KVS.-

Aamsiaslos e’ e ik 2 ot R PN
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fs;-mc R

v‘.z-;wThat the Sald th A }\ Hhali wlnk Iumtmmng as Pnnupal }\cndriva

vel month Even thc double deplm ment onuld not serve the pm pose and
‘alaya has. cngagcd Casual Labom S \\hose pa\ mcm mth ctfcct h om |

B

2.5

3
”‘Ef s

;
!
2
4 A,
Z
Y

S permtendent e .on 3__1”8 99. The1e were. lMQ_sLudents on roll \\he] eas the -
: statementfsa\fs thexe wele 20()5 siudents on %1 8 99, lhat was ihe nme whul

e’anempt as all the Hme vears 01 hm tenure the ﬁlatementq receiv gd e
¢ are on lughm side. Loss to KVS. = above RS_ fO,uc Lakh. -
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Arﬁde -V

»

Article ~V i

That the said Shri A I\ Bhai{ \\‘nk umunan as l’unupal KV No.l.
. Jodhpur was appointed as Team manager for National q ports Meet (Girls) 1999
by Regmna] Ottice. Shri Hhatl had drawn kx 1. %7()0 - as an advance vide Vr.
No 267 dated 21.10.99. The date of Ndhmml Mugl was from 1.11.99 to 5.11.99.
" Qut of this amount he disbursed: Rs. 28,000~ to different e’cmtmo teachers.
The unspent heavyv. amount of halance cush wns )u—‘rll by him -md deposited in
the Vidyalay: a account on dlliuuu spdl 5 Le m {our m stallments as under:-

Date o . Amount-

11.119 [ - 75000/~

21299 . N -20_.@00@#,-;-;_
. +19.1.2000 = 698, e
-_;frotal L 100@08,-;?:“’

\
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%mcle V1l

K}

- Fund_ “Vr. No. & date Amount Remarks
R 301/27.11.99 | 3§OQO.’é Depqsited for
| ‘ ‘ New telephone
67/22.5.2000 277/- Telephone Bill
' ' : for PNo0.627123
134/19.7.2000 ‘ 289/- -do-
VNG| 45027012000 289n -do-
VVN 282/19.9. ”OOO 289/ - - =do-
452;"25.3.2@00 | 3.650 For purchasing
SRR the modem
SF. . - d403/10.2.2000 5.500;- To VSNL for
: + Internet
~ connection

Thc Inlcmet couneciinn was iustallf*d at szupal Oﬂ‘xce instead of

- Article ~VIII

That the said Shri AK. Bhaﬂ while, functioning as Principal. Kendriya
' _Vldvalava No.1, Jodhpur purchased 150 ,copuas each of the books G. studies
part-I (cost 17. 80 per copy) Part-1I ¢cost 24.80 per copy). Purchase of such large
“tiumber of unlv t\\u books from Arva Buul Deput Delln 18 lnghls meoulat as

E*{ecutxve Committees applo\ al.

+ Library Committee recommeéndation,

Pxopex thoughl in making, the: pmchasc of Rs. 5,471/, This amount could
" be utilized in‘purchase of some other’books by ma!\mg proper planning.
None of these have been Iollm\ cd J.0ss to KVS Rs. 5 ,400/-.

Thu‘; Shu A. I\ Bhatt 1m<; \mlated the mles 3¢ H m (u) & (m) &322

r‘\
\%

t/W’



ALIST OF DOCUMENTS BY V

~29.

WIHICH TIE ARTICLES OF. CIIARGE

PROPOSLD TO Bl*

U‘)i UL\LD &(p\l\‘i'l SHRI& A l\. BHAI"I

Copy of notice No.26.2.2001

SRl AN T AR
Annexure of 2™ Report sent oif 30.35.2002.

‘Resu

It register Class-1X

i ~do-

. | Coinputer contract and

payment of fees thereof

Dispatch Regster

V. No. 265, 322, 377.
4. & computer agreements
2000-2001

-‘.88 428 & 4406
car 1999-2000.

i

| sweeper

Privatization of services of

T Vr No.627.467. 378,211, 408 & 444 and

Juwmun Guidelines circulated vide
FRVS Fetter No. F.12-13/99-K VS Admn.]
‘dated 10.12.99

Sending mﬁated & Report ul
students enrohment

~;Pump set out of M&D Fund

toithe Principal’s residence -
s
andistaff quarters.

Pages (3)

Vr. No0.39 & certificate of pumps.

g}gvéncc of Rs 1,30,000/- for

3(xNational Sports Meet (Gitls)

A *1999 and manners of refund

| thereof.

P.F. C-8-12 Book No. 2

.

A

&\iliternet Connection
! ? o

Ve Neov. 301(101). 67(140), 134(153), 282,
450, 452(126) & 403(117)
Total seven vouchers

brar)(;f,’lﬁ;éo;lc

[VrNo 310

.




,ir : | . ANNEXURE-1V

!'l‘ 1t

. CHARGES ARE PROPOSED TO BE SUSTAINED AGAINST SHRI AK.
‘..BHATT PRINCIPAL, KENDRIY A VIDX ALAYA, BOI\AJAN

.' -‘Smt 5. Mahk PGT(Eng.), U\end: iva Vld\,ala\ 2, No.l, Jodhpur &
2. Member of Moderation Committee for the session 2000-2001 and 2001-
3 i 2002_, Kendriva Vidvalava, No.l, AFS. Todhpm ]

-— -y

-and Class teacher Class IX for the. c.ewon 2000-2001]
O }

: Slm R. Prasad, Rctd PGT[( I'C e\ammatmn) Kendriva Vidy alasa No.1,
AFS, Jodhpm ] 5

Qf'f Shu K S. Bhati, Ex-PGT. an‘d I/C Examination, Kendriva Vidyalava,

"+ No.l, AT'S, Jodhpur (Nm\f 1h Kendll\a V}d\dla\a Dh;angdhaia ).
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~
&
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:'.STA'IEMENI OF WIINESSLS B\ WHICH THE ARTICLES OI'»

Smt Veena Chauhan, TGT(Hindi), [I\Lndma Vidyalaya, No.l, Jodhpur'



